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CGIIdlUoaal oller b:r Surar IBdUltr" to 
Pee Retail Prices or Suaar 

148. SHRI CHHlTUBHAI GAMIT: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that the 
sugar industry has made a condi-
tional offer to the Government to 
peg the retail price at around Rs. 5.25 
a kg. in 13st March; 

(b) if so, what were the conditions 
attached and what was the Govern-
ment's stand on this olTer; and 

(c) what other steps have been 
taloe,n to reduce the free market prices 
of sugar during last 4 months? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
and (0). The representatives of 
the sugar industry who were invited 
by Union Minister of Agriculture on 
31st March, 1980 to review the rismg 
trend in sugar prices and find out 
ways and means to stabilise prices at 
reasonable level, agreed to voluntarily 
limit the ceiling of ex-factory price 
of free-sale sugar (without excise 
duty ) to the level of Rs. 430 per 
quintal. While making this offer, they 
put the condition that the quantum 
of excise duty shOUld be r~duced to 
the level prevalent on 31st Marchi 
1980 and also urged for reduction in 
the bank margin on levy sugar from 
2'5 per cent to 5 per cent. 

The proposal of the industry was 
considered in detail in the Confer-
~nce of State Food Ministers and 
f\dvisers to the Governors held on 
24-4-198G where the consensus of the 
State Governments was that the offer 
made by the sugar industry regard-
ing voluntary reduction in the ex-
factory price of free-sale sugar was 
not workable in its present form tS 
SOme of the states were deficit while 
athers were surplus and there could 
be no assured movement of sugar to 
the deficit States without statutory 
control. 

(c) Government have taken a 
series of measures to bring down the 
prices of sugar in the free-market. 
These are:-

(i) ReductiOn in the stock hold-
ing limits of recognised dealers; 

(ii) Intensification of de-hoarding 
operations; 

(iii) Restrictions on sale of sugar 
by one wholesaler to !IDother 
wholesaler where the transaction is 

. not accompanied by physical deli-
very of sugar; 

(iv) Turn-over of stocks by re-
cognised dealers within 10 days 
period; 

(v) Monitoring of information re-
lating to sale and despatches at 
sugar; 

(vi) Release of addltional quotas 
of free-sale sugar for May a"1d June; 
and 

(vii) DecisiOn to import 2 lakh 
tonnes of sugar. 

ImPlemeD,ti.tiOll of Land Reforms 

149. SHRI CHHlTUBHAI GAMIT: 
Will the Minister of RURAL RE-
CPNSTRUCTION be pleased to state: 

(a) whether implementation of 
land reforms Law like Tenancy 
(Amendment), Act and Land CeiUng 
Act (Amendment) was stopped by 
the previous Government in Gujarat; 

(b) the position at present; and 

(c) steps been taken to start again 
implementing these laws including Mi-
nimum Wages Act for alrarian 
labour? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). The previous Government of 
Gujarat ha~ apPOinted a State Land 
Commission in November, 1977 to 
examine the totality of land reform 
measures in the State and suggest 
necessary chan,ea in the liIht of the 
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:;pecial conditions prevailm~ in Guja-
rat. The State Government kept in 
abeyance the implementation of sec-
tion 32(1-B) of the Bombay Tenancy 
and Agricultural Lands Act, 1948 
(whiCh dealt with restoration of ?OS-
session of land to tenallts illega Uy 
ejected between 15-6-1955 and the 
coming into force of ~he Amending 
Act 5 of 1973) and the acquisition '\nd 
distribution of surplus land under the 
GU~larat Ceiling on Agricultural Hol-
dings Act, 1960. The Government of 
India had suggested that holding up 
the implementation of the ceiling law 
in anticipation of changes was not 
proper, but the suggestion was not 
accepted hy the state Gavt. During 
the President's Rule, however, steps 
have been taken to implement land 
dorm laws in the State under a time 
bound programme on a priority basis 
and orders have been issued to take 
over and distribute the lands already 
declared surplus. 

( C) Additional revenue staff has 
been a~ointed to expedite the imple-
mentation of land reform laws and a 
special drive launched to detect evic-
tion of allottees from ceiling surplus 
lands in order to restore these l~nds 
to them. The Gujarat Government 
have also take steps for fixing mini-
mum wages for agrarian labour and is 
implementing the Minimutr. Wages Act. 
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